
II79I Written Answers ASADHA 23, 1889 (SAKA) Written A1I8wer, JI792 

plicated nature, the dispute is refer-
red to two arbitrators. In the latter 
oue, the Uailways send a panel of 
more thaI three names of officers of 
one or more departments of the Rail-
way to the Contractor who is asked 
to sug.ges1 a panel of three names 
• l.It of it. '!'he General Manager ap-
points one arbitrator out of the panel 
wggested by the n r~r  to be 
n ra I ~ nominee and then ap-
points a second arbitrator of equal 
status either from the panel or from 
e\."tside the panel, as Railway's 
nominee. 

(c) Railway officers acting as arbi-
tractors arl, not allowed to charge 
honorarium from the Railway, except 
in cases '1/ here the dispute pertains 
to a depar\ ment other than that to 
which the i~ r concerned belongs, 
As regards remune','ntion from the COIl-
tractors, when any costs on account of 
arbitration are awarded against a 
Contractor the entire amount on re-
covery by' the Railway concerned is 
credited to the Railway and not paid 
to the arbitrators. 

(d) Does not arise. 

Allllstant Diviskmal Personnel OfIlcers 

6664. Shrlmatl Jyotsna Cluo.1ll1a.: 
Will the Minister of Railways be plea-
sed to refer to the reply given to Un-
lJtarred Question on. 2664 on the 16t.h 
June, 1967 and state: 

(Il) the eonsiderations which have 
weighted with the Railway Adminis-
tration in not prescribing a normal 
period of stay at one place by Rail-
way Officers, especially those dealing 
with establishment matters with a 
new . to promote healthy adrninis-
.. ation and; 

(b) the names of the Divisions/ 
Offices in which the three officers 
transferred and the two decided to 
be retained despite longer periods 
vi stay are at present posted? 

The MlnIster of Railways (Shrt C, 
II. Pooncha) : ,( 8,) Officers d.ncluding 
;bose dealing with Establishment 

matters are not normally retained at 
one place for unduly long pertods. No 
rigid limit has been prescribed . for 
their stay at one place. Their trans-
fers are arra Tlged ·peri odically, keep-
ing in view administrative require-
ments . 

(b) (i) Bikaner, Ferozepore and 
Allahabad. 

(ii) Delhi Division and Jodhpur 
Workshop. 
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Manufacture of ctrrettes 

5666. Shrl Babarao Patel: Will the· 
Minister of IndUstrial Development 
and CoIllP&D:r MailE be pleaSed to 
state: 

(a) the number and names of fac-
tories manufacturing cigrettes and 
their output in quantity and value 
per year; 

(b) the number of cigrettes consum-
ed every year in India; 
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(c) the amount of foreign exchange 
. allotted to the clirette manufacturen 
every year for the purchase of paper, 
foreign tobacco and other ingre-
dients; 

(d) the number of employees and 
the annual wage bill of these cigarette 
manufacturers company wise; 

(e) the conditions and restrictions 
placed on the manufacture of cigaret· 
tes on grounds of health in view of 
the hazard of cancer; 

(f) the number of foreign cigarette 
manufacturers in India as against 
Indian ones and their respective in-
vestment, annua' output and value; 

(g) the BlDount of money sent out 
of the country every year by any of 
the foreign manufacturers and their 
names; and 

(h) the amount of export trade in 
cigarettes every year and the value 
in rupees? 

The Mbdllter of Indurlal Develop-
ment aDd Company Affairs (Shrl F. 
A. Ahmed): (a) and (f). There are 
at present 13 cigarette manufacturing 
units operwting in India. A state-
ment shOll <ing the details of their 
names. oub&>ut in quantity and value 
and invest,nent for the year 1966 
(Annexure I) is laid on the Table of 
the House. [Placed in Library. See 
No. LT-1044/67]. Out of these one 
unit is not reporting production. 

(b) Consumption of cigarettes in 
India during the 1966 is estlmaed to 
be of tho.! order of 56,525 million 
pieces. 

(c) AID,)lIt all the raw materiall 
required f" r the manufacture of cia:-
rettes are 'Ivailable indigenously ex-
cePt a fell preservatives, fiavouring 
agents ann special type of packing 
paper. Foreign exchange released for 
the imp0l1 of these items durilli the 
last three years is asunder: 

1964-65 

1965-86 

Rs. 24.90 lakhs 

Ra. 8.22 lakbs 

1988-e7 as. 20.00 lakhs (POlt 
(April-September clevaluation) 

Details about the value of impart 
licencl!II issued for import of tobaece 
under PI. 480 are liven below:-

Licenainl period Va1uei. 
'ooo'of". 

April, 62-M8l'dl, 63 . 1 ~ 

April, 63-March. 64 . ,...1' 

April, I54-March, 65 . 31,21 

April, 65 March, 66 . 

April, 66-Merch, 67 1,'1 ... , 

April, 67-March, 68 . t,14 

(Upto 3O-S-67) 

(d) Details about the number el 
employees and the annual wage bi)I 
of the various cigarette manutactur .... 
(Annexure II) is laid on the Table el 
the House. [Placed in Libra",. See 
No. LT-l044/67]. 

(e) No specific restrictions or eoa-
clitions have been imposed by ~

emment on the manufacture of ciga' 
rettes on grounds of health hazards. 

(g) and (h). The requisite intOl'-
mation is given in the enclosed state-
ments. (Annexure III & IV) laid OIl 
the Table of the House. [Placed i,. 
Library. See. No. LT-I044!67J. 

RaHway LIAe behr_ Jabla UId 
Kilamgaon 

5688. Shri Bane: Will the Minister 
of Ballwa7S be pleued to state: 

(a) whether it is a fact that the u. 
G. I. P. Railway had undertaken COlMl-
truction of new railway line bet_ 
Jalna and Khamgaon before the J'iM 
World-War; 

(b) if so, the reasona for livin, uti 
the construction work; 

(e) whether Members of Parlia-
ment from Maharashtra had repre-
sented to the former Minister of Rail-
ways to undertake the construction ol 
the above said railway line In tile 
Fourth Plan period; and 




